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SHRI ANANDA BHASKAR RAPOLU (Telangana): Sir, I associate myself with
the matter raised by Mr. Madhusudan Mistry.

SHRIHUSAIN DALWAI (Maharashtra): Sir, I also associate myself with the matter
raised by Mr. Madhusudan Mistry.

MR. DEPUTY CHAIRMAN: Names of all those who are associating may be
added. ...(Interruptions)... All others are associating. ...(Interruptions)... I, TIAIRMC
R, B Bl ... (FE)....

Trafficking of young girls from Assam and other parts of the country

SHRIMATT JHARNA DAS BAIDYA (Tripura): Sir, I want to express shock and
protest the trafficking of 31 young tribal girls from Assam, in the name of education to
Punjab and Gujarat to indoctrinate them in Hindutva in RSS camps, which was flashed
by media. This violates the national and international laws of child trafficking. The victim
girls belong to Bodo and Santhal communities of Kokrajhar district of Assam. They were
all aged between eight and fourteen years. Anti-trafficking unit of Delhi Crime Branch
opened the case up from the complaint lodged by the Child Line India Foundation.
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2014; 3,332 sex trafficking, 279 bonded labour and 2,605 uncategorised victims. GO
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H&Iﬂ—*ﬂ—g’ T 2,244 whereas Andhra Pradesh has 2,157 cases of human trafficking. Delhi

is the hub of human trafficking trade and half of world's slaves are from India.
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ME. DEPUTY CHAIRMAN: Time over .. (Inferrupionsl.. Dr. T. Subbarami
Reddy. .. { vberruptions,...
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SHEIL ELE. RAGESH (Elerala): 3ir [ associate mywself with the issue raised by the
hon Member.

SHEI SANTIUSE EUJUR CéAssam): Sir, I too associate myvself with the 1ssue raised
by the hon Member.

SHEI RIPUN BORA (& ssam): Sir, [ too associate myyself writh the issue raised by
the hon Ddember.

SOME HON . MEMBERS: Sir, we too associate ourselves with the issue raised by
the hon Diember.

MR DEPUTY CHAIRWMAN: Yes; al the names will be added. ... (Tnferrupiions). .
A1 the names ... (nerrugiions).. Dr. T Subbarami Reddy stand up and start
o fniErrupeiions )., All the names will be added .. (Inberrgpeions).. D T Subbarami

Reddy, please. ... fnterruptions,...

{ Eansliteration i1 Urdn seript.
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SHRI RTPUN BORA: Sir, please. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: You are associating. 1t is noted. ... (Interruptions)...
Dr. T. Subbarami Reddy. ... {Interruptions)... No, no. ... {Interruptions)... Mr. Reddy, you
start speaking. ...{Interruptions)... You are associating. ...(Interruptions)... You start

speaking, otherwise, I will call the next person. ... (Interruptions)...
DR. T. SUBBARAMI REDDY: Sir, ...{Interruptions)...

MR. DEPUTY CHAIRMAN: You are associating. Sit down. ... (Interruptions)...
Mr. Subbarami Reddy, you speak. ... (Inferruptions)...

Concern over missing children in the National Capital Region

DR. T. SUBBARAMY REDDY (Andhra Pradesh): Sir, this is regarding increasing
incidents of missing children in Delhi. I would like to draw the attention of the House and,
particularly, the Home Ministry that more 4,700 children are missing or untraced from
NCR of Delhi — and it is very paimnful to know that over 60 per cent of them are girls — in
the last two years. A majority of them are in the age group of 12-15 years. Delhi had the
maximum share of missing children in the Region. Though Juvenile Welfare officers have
been appointed to closely coordinate with missing squad units and to work with various

NGOs, 1t has not yielded the desired results. Still, it presents a grim picture.

Even the Delhi High Court last week directed the Centre to place Standard Operating
Procedure and wanted to know the mechanism to take action against those who commit
lapses in cases dealing with missing children. Earlier, this year, a separate Bench of Delhi
High Court expressed strong displeasure on the increasing number of missing children.
Parents losing a child is horrible. Delhi Legal Service Authority on its analysis has said:
'30 per cent children left due to circumstances; 15 per cent due to some mischievous types
of people and also by friends and neighbours, and academic pressure 1s also found to be
in 10 per cent cases. But this is very serious. If the children are not traced out, they can
become anti-social elements, or they may become beggars. ... (Interruptions)... They may
be misused in many ways. 5o, there is a concern of the people of India towards missing

children living in pathetic situation.

National portal, 'Track-the-missing-child has been dedicated to the cause of tracking
missing children. The Ministry of Home Affairs also issued advisory on missing children
and measures needed to prevent trafficking and trace the children. Sir, the ZIPNET project
of Delhi police is launched to share crime and criminal information in realtime. There are

NHRC guidelines on missing children, and supervision of investigation of cases by senior



